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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENC

AT HYDERABAD
"ok *

Dt. of Decision ¢

0.3._1255/96.

A S
V.Sundara gabgy oo Applicgnt'

Vs

1. The Controllier General of Defence, o
Accounts, RK Puram, New Delhi.

2. The Controller of Defence -~ Accounts,
Sec'bad. ‘ '

3. The Joint Controller of Defence-
Accounts, PAO(_ORS). EME, Sec'bad.

H

10-4-97.

.. Respondents.

Counsel for the applicant : Mr.K.Venkateswgra EL

Counsel for the respondents : Mr,y.Vinod Kumér,Ad
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THE HON'ELE SHRI R,RANGARAJAN i3 MEMBER (ADMN.)
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ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN

Heard Mr.K.Venkateswara Rao, learned ccunsel f
applicant and Mr.V.Vinod Kumar, learned counsel for t

respondents,

2, This OA is filed praying for a direction for p

(%

MEMBER (ADMN.)

or the

he

ayment

of arrears consequent on stepping up of pay of the ajplicant

on par with his junior Mr.R.R.Kaimal S.0(a) A/c.No.8
from 23-04-87 to 31-8-90,

09531

3. It is stated that the pay of the applicant has been

stepped up on par with his junior Mr.R.R.Kaimal. His

for the period from 23~04-87 to 31-08-90 yas denied t

Hignce, he has filed this OA with the prayer as above,

4, A reply has been filed in this OA. In para=-3

*rrears

o him.

of the

reply it is stated that the applicant has not exhaust

d all

departmental remedies available to him before approaching this

Tribunal. >t is further geated in the reply that th
had failed to give a represerntation requesting to ref
case for perusal of the Government. In view of the a
averments in the reply, the learned counsel for the g
submitted that he yill nowWw submit a representation to
authorities as 5:5233% by the department and in case |

to get any satisfactory remedy from them he will appre

prlicant
= X% his
bove
bplicant
the

he falls

bach this

Tribunal thereafter.
5. In view of the above submission, the Q& is disposed of

as withdrawn with liberty to the applicant to file a representatior
in accordance with the rule to the concerned authorities.Liberty

is also given to the applicant to approach this Tribupal in case
he feels that justicé is not done to him,

6. The OA is disposed of as'above. No costs.
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(R. RANGARAJAN)
MEMBER(ADMN,) /
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Dated : The 10th April 1997, ‘ e
TDictated in the Open Court) ’I)(?(;i7
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55 One copy to DJR(A), CAT, Hyderabad.
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14 The Contreller Gensergl of Dafance, Accounts,
" ReKa Puram, Naw Delhl._

2. The Controller of Defence Accouﬁts, Sécunderabadf

34 The Joint Controller of Defance Accounts,
PAO(ORS), EME, Sacunderabad. : ‘

44 One copy to Nr.K.ﬂankatasuar9 Rag, Adwvocate,CAT;Hyded

7 One duplicate copy.

YLKR

5. One copy to Me,v.vinod Kumar, Addl. GSC,CAT,Hydarabad.:
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Certified that the file is complete

.in all respects.

- remord section) gé(k(iq

Signature of 84 0.






